IN THE HIGH COURT OF JHARKHAND AT RANCHI
A.B.A. No.2582 of 2021
-----Zafar Ali @ Md. Zafar
....
....
…. Petitioner
Versus
The State of Jharkhand
....
....
....Opposite Party
-----CORAM

: HON'BLE MR. JUSTICE ANIL KUMAR CHOUDHARY

-----For the Petitioner
For the State

: Mr. Imtiaz Khan, Advocate
: Mr. Sanat Kumar Jha, Addl.P.P

-----Order No.02 Dated- 05.04.2021
Heard the parties through video conferencing
Apprehending his arrest in connection with Patratu P.S. Case No. 82 of 2020
instituted under Sections 376, 379, 323, 506, 34 of the Indian Penal Code and
Sections 66(E) and 67(A) of I.T. Act, the petitioner has moved this Court for grant
of privileges of anticipatory bail.
Learned counsel appearing for the petitioner submits that the allegation
against the petitioner is that the petitioner along with the co-accused-Arshad Alam
committed rape upon the informant/victim and when the co-accused was
committing rape of the informant/victim, the petitioner recorded it and made it
viral in the internet. It is submitted that the allegation against the petitioner is
false. It is lastly submitted that the petitioner is ready and willing to co-operate
with the investigation of the case. Hence, it is submitted that the petitioner be
given the privileges of anticipatory bail.
Learned Addl.P.P appearing for the State on the other hand vehemently
opposes the prayer for anticipatory bail of the petitioners and submits that there is
serious allegation against the petitioner of recording the scene of commission of
rape by making a video and by making it viral in the internet, hence, their
custodial interrogation is required during the investigation of the case to find out
the details of the occurrence. Hence, it is submitted that the petitioners ought not
to be given the privilege of anticipatory bail.
Considering the serious nature of the allegation against the petitioners, this
Court is of the considered view that this is not a fit case where the petitioners be
given privilege of anticipatory bail. Accordingly, the prayer for anticipatory bail of
the above named petitioners is rejected.
Before parting it is pertinent to mention here during the hearing of this
anticipatory bail application that it is seen in the Help Desk No.5 Mr. Sanat Kumar
Jha, learned Addl. P.P. and Md. Imtiyaz Khan, learned counsel for the petitioner are

sitting together and addressing the court from the same computer jointly without
maintaining any social distance in utter violation of the norms for maintaining the
social distancing framed by the government in view of the Covid-19 pandemic and
the Standard Operating Procedure framed by this court and when this order is
written, they are also still sitting together without making social distance.
The Registrar General of this Court is directed to take disciplinary action
against the persons who is running the Help Desk No.5 for violating the norms for
maintaining the social distancing framed by the government under the provisions
of the Disaster Management Act as well as the Standard Operating Procedure
issued by this Court regarding the Covid- 19 pandemic and further the Registrar
General of this Court is directed to henceforth, to ensure that not more than one
person enters into any Help Desks of this court.
Let a copy of this order be supplied to the Registrar General of this court for
compliance.

(Anil Kumar Choudhary, J.)
Pappu/

